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(d) whether the purpose of this 
loan fit into the credit planning exer
cises of the Reserve Bank of India; 
and 

(e) how mllny other executives/offi
cer$ of this bank have benefited from 
such multi loans and what is the 
aggregate amount involved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAN
ARDHANA POOJARY) : (a) to 
( e) Inf��ati0n ia beinc collected 
and will be laid on the Table of the 
HolJle to the extent available. 

Conltructlon Of Yatri Nlwas in more 
Cities 

4086. SHRI NAVIN RAVANI: Will 
the Mini.&ter of TOURISM be pleased 
t.o _,tate: 

(a) whether there is any proposal 
to construct Yatri Niwas Hotels in 
cities other· thari Delhi also; anti 

(b) if 801 the details of � propo
sala?. 

THE MINISTER OF STATE OF 
THE MINISTRY OF TOURISM (SHRI 
K.HURSHEED ALAM KHAN) : (a) 
and (b) The construction of Yatri 
Niwas Hotels in cities other than 
Delhi will be considered after the 
Government have evaluate(! the opera_ 
t:onal results of the Yatri NiW'as Hotel 
in D�lhi which is a pilot pr-oject. 

R.esilltration of Ruliber Units by Rub
ber Board 

408'1. SHRI B. K. NAIR: Will the 
Minister of COMMERCE be pleas�d 
to state: 

{a) whether he is aware that there 
are in Kerala and elsewhere thousands 
of acres of rY.l>!>,r ·ptantaticms� much 
of which already under tapplnc, wbich 
have not been brou,ht in the :egilter 
of the Rubber Board and 10 are kept 
out of all coasequent restrictions, pro
duction statistics and extension of de
velopmental activities; . 

(b) whether JJ.ecessary steps 2 re pro
poi� to be taken immediately to bri.ng 
these units under registration; and 

(c) whether organisational Hmita
tions if any, like inadequacy of staff 
nece�ary for the Board are proposed 
to be met without any further :ielay? 

THE ¥}Nlf�TER OF STATE OF 
THE IVfrNtS't'RY a!' COMMERCE 
(SHRI SHIVRAJ V. PATIL) : (a) Go
vernment is aware that> there ore rub
ber plantation units which have not 
yet been registered in the books o'l the 
Rubber Board. It is not however, a 
fact that crop of rubber 'obtained from 
mature unregistered areas is not 
included in production statistics com
puted. It is also not � fact that �n
registered areas are kept· out of de
velopmental activities. 

('b) Yes, Sir. Ru��r Board ,� tak
ine necessary steps to bring mature 
unregistered units ��der · registration 
expeditiously. 

( c Government has been considep
in1 proposals submitted. by '.lubber 
Board from time to time for streu,the
niug .i,s oreii'nisatio.nal setup for de-al
ing with all items of work including 
registration of Rubber Estates and 
aiving necessary sanction. 

Raids on BOmbay based ciprette 
company 

4088. SHRI R. MUTHUKUMARAN : 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government are &ware 
of the news item which appeared re· 
cently regarding the Central E1ec1se/ 
Income Tax raid on a Bombay b&sed 
cigarette company and if so, the de
tails of the company involved; 

(b) whether any evasion of excise 
duty has been detected and if so, de
tails; thereof; 

(c) what action Government p1-o
pose to take against the Company; and 

(d) what is the position of tbe t:x
cise approval of the Company's 'Price 
List and what are the outstandinJ ex
cise liabilities aceordirig to the Excise 
Department? 
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THE MINISTER OF STATE IN TH:E 
MINISTRY OF FINANCE (SHRI P�T
TABHJ RAMA B,40) , (a) to (c) .  Tbe 
Hon'ble Memb�r has not specified any 
particular news-item. However, it may 
be stated that the Directorate o � Antl
J:vuiqp of th� Central Excise !1epart.: 
ment carried out raids on the premises 
of the Bombay-based Uolden Tobac
co Couwany, on 16-9-1982. A dumber 
ef documents have been sei7.e4 in t� 
raids and t� matter is under inv�i
gation. Action as appropriate under 
the relevant enactment (s) will be . 
taken on the b�s of the results qf 
the inves�ations .. 

(d) . T� information is being col
lected and will be laid on the Tab)J! 
of the House. 

Ftaaaciat _.istaue by lF.C.J. fer 
settlac up ,.._1:rta1 Project.I la Leas 

Deyeloped Al"tld 

4089. SHRI GHULAM MOltAMM,\D 
KHAN: Will the Minister of FINANr.E 
be pleased to state: 

(a) the deta.U. of less deVelc;,pe9i dis
tricts and areas where t�e Industrial 

Year 

1979-8o 

1g8o-81 

1981-82 • 

(b) The financial and . economic 
viability and technical feasibility of 
the proj� and conformity with natio
nal priorities are the criteria for sanc
tion of assistance by t,be IFCI. The 
share of prpmoter's contribution regui
red for ensuring contin� interest of 
the prom(?ters in the project is norm�
ly ftx� at. 20 pe.r ceiit of th� prOj�ct 
cost. However, in the case Qt new en-

Finance Corporatio� of India provid
ed assistance for setting up industriai 
projects du� the lu?. fnree :,ears; 

(b) what are the criteria for a,sis
ta11ee to new entrepreneurs in these 
areas; 

(c) the na�ure of projects selectE:ci 
lleretofore for assistance; and 

( d) what action is proposed te »ub
licise 111.litably the role, function and 
si,niftcance of . t� IFC! for dt!$1J>
ment of backward areas and incenth•e9 
�- exten�ed to �na edu�ated and 
serious minded entfepreneurs? 

THE DEPUT't MlNISTER IN THE 
MINISTRY OF FINANCE (SHRI · JAN
ARDHANA POOJARY): (a) �tails 
of the notified less developed dilkids/ 
areas in which industrial ptOjects 
were sanctioned and disbursed uais.
tance by the Industrial Finance cor
poration of India (IFCI) during t.be 
last years are given-below:-

(Rs. in crores) 

Sanctions Dilbursc:mcn ts ____ _....,..__,. _ _.. ___ ._. ___ _ 
No. of Amount No. of Amount 
districts/ districts/ 
areas areas 

56 72 . 77 84 51 . 92 

63 103 . 26 73 52 . 00 

74 130. 83 94 90. 02 

trepreneur, technician-entrepreneur 
and locally based entrepreneur in less 
developed areas, the promoter's con
tribution is .relaxed to 15 per cent and 
further to 10 per cent in case of pro
jects located in identified hill areas. 
iFCI also takes a liberal view · ln 
aspects such as debt-equi�y ratio and 
UD.der-wriUna assistance in favour of 
new entrepreneur•· 




